I
|
|
|
I’ 0,8
' # "
| - N
| ). :
| | |
_; g
A
’g CENTRAL ADMINIS TRATIVE TRIBUNAL ALLAHABAD., !
REVIEW APPLICATION NO,128 of 1987 o
£ ;
| ORIGINAL APPLICATION NO. 188 of 1936
; ﬁ? Sri S.K,Srivastava A B applicant.
Versus
; Union of India and others esees Respondents.
_&m "":-

} Hon'ble D.S.Misra,A.M, ' _ii
Hon'ble G.S.Sharma,JlM ‘

( Delivered by Hon'ble D.S.Misra)

In this review petition, the petitioner has: -

-

chéllenged the findings recorded in judgment

dated 29,9,1987 passed in Original Application fj}

no.188 of 1986( S K.Srivastava Vs. Govarnmesrlis B |

India and others) regarding the policy followed B

by the trensferring authority in the matter Uf‘thbh

impugned order of transfer of the petitioner, The

review petition was opposed by the respondents and

there was exchange of counter and rejoinder affid%;};g

twice,
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2, We have heard learned counsel for the par ' ﬁﬁ*

Learned counsel for the respondents has oppo”“j Pr

petition on the ground thgt the points rai@ad:
een
the review petition have/considered and 6%9 nf*

'! '.;_ in the judgment given by this tribunal annnfft“
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petition was heard apd decided, The petitioner has 4

also not pointed out any clerical error or error of ";1

fact which may warrant a review of the ezrlier deéﬁﬁiﬁ%T
&

There is no merjt in the review petition éﬁd??

the same is rejected, b
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JS/ 18,1,1988



